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FORM A
PUBLIC ANNOUNCEMENT

| LOST OF DOCUMENT RUPEEK CAPITAL PRIVATE LIMITED A VASTU HOUSING FINANCE CORPORATION LTD

— ue Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,
{Valuntary Liguidation Process) Regulations, 2017) ﬂflglnal hﬂreement 458, Shubhom Complex, 15t A Main, JP Nogor 3rd Phose, Bangalury - 580078 V HSTU Sewri (West), Mumbai 400015. Maharashtra.

FOR THE ATTENTION OF THE STAKEHOLDERS OF for Purchase of Flat HOUSIMG FINAMCE .
RIGHTFI CAPITAL PRIVATE LIMITED from builder Adarsh GOLD AUCTION NOTICE T CIN No.: U65922MH2005PLC272501

e i o R HELE“E?ﬁ;ﬂ?SE:i&?Sme Welkin Park located in Borrowers & Public are notified that C:-L:Hl pledged against the followdng loan POSSESSION NOTICE
3. De oOf incomortion of comoras | 290972021 Bengaluru, Raysandra. acoounts will Beauctioned for non-repaymiant of tdues Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and
| persin | Lost on 19 Nov 2025 ; Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under
3. | Auehority Under which corporate Reggsirar of Cormpanes - Bangaone in f LOS1D: 12003251, 12011005, 12011524, 12011538, section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers
| berson s Incorporeter/ petera on the train from 12011523,12011573, 12005382, 12011649 . | e S . orod
T i P T & £ mentioned herein below to repay the amount mentioned in therespective notice within 60 days from the date of receipt of the said notice.
4. | Comorate Identiy Number of LESO00RASDIAPTCS2410 I{mhangarh to Bhilwara. T . : . ) . )
Fasmicats pheon Date of Auction [20/01/2026] via anfine: hitps//gold.samilin The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise
R i - Finder, please call i - i - -
A, | Bgici et of He _'|_-ﬁ'5||:'|_,'| office ard |r[I‘-l.'|:||'.|"."E!|.H|'-|:.ﬁ. A l||'|'ir,|:_'|_ A Boor 3B {gnr.;grl:e;_nJ F (Enion does ok take olice on roibed daks: BuBeek meaamiet 11e raht 5 Of pOWGI'S Confel’red onme UnderSeCtlon 13(4) Ofthe Sa|d ACt read W|th RUIe 9 Ofthe Sa|d rUIeS on the date ment|0ned beIOW
: y i A AP ! . . . . . . . .
| princpal ofice f & of Consonate Inclusrial Linoud, Bemgions, BA0N34 B 20993 ?ﬁ 25 conduct e-auction/private sale on 3 later date without further notice. The borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
il SR RN Reward assured. Ankit Jagetiva the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and
&, | Lguidaton commencamen date of | 19 Decesminer, 2005 bl it geuy For mare information please contact - 1800 419 8000 interest thereon, costs etc
| comorate parsan ’ '
7. | Mo, s, ool addrss, hane: Framod Srihar " . . SN|  Name of Borrower, Date & Amount of Description of Propert Date & Type of
;Hneefr"llr'n-. riarmier and the regisiaion | -Emal - pramocdEcapadin Sdf- Authorised officer Riupeek Capital Pvt. Ltd. Co-Borrower and LAN No.| Demand Notice P pery Possesys’i)on
Aumber of the hguecaloe Apkiresss Far Fioor, Reg Beeess, 230 Ciess, -
Benashankan 2 Stage, Bengaluru - 560070 _ 1 éblhlsnek % 13-Aug-25 The Mangalore Tailed house Bearing Property No 42 Symbolic
Comact Moo +01 9520075048 MAN APPUMM HD ME FI N A NCE L' M"‘ED ulochana Rs.905489 and E-Khatha No0.152200101106600248 property| Possession Taken
R 2 Tmiber - LP0000000203319 -Aug- i . -Dec-
B I =144 SMANAPPURAM 2 811123 FORMERLY UANAPPURAN HOME FINANCE YT LTD O i 814k Nt ouse toal s 15122 58|
gt e e utnbalon oLgRETR 15th armery, 2036 Managpuram Home Finance Lid at Unle 301-316, 3id Floor, A wing, Kanakea Wall Strest, Andhen-Kurla Road, Andherl East, Mumbsi - 200093, meters house buildup area 52.67 Sq meters Situated at
Meotice = hareby given that Rightfi Capital Private Limited has commenced waluntary Contact Mo (22-68194000)022-64311000. Bramch - MYSORE Kattemanuganahalll (althalahundi) village Kasaba
liquidation on 19th December, 2025 ) SALE CUM AUCTION MOTICE Hobali H D North-house of siddappa, South-walk
The stakehoiders of Rightfi Capltal Private Limited hereby called upon to submit a proof i we org jccuing this Sale Notice to the Bormwer/s, Co-barrowers am Guarantai,s mentione in 5. No, | under the Securitization & Recanstruction of Financial conveyance, East-property of late siddachari, West-
of their claims, on or before 18th January, 2026, to the lsguidator at the address WM fzcets and Enforcemant of Security Interest Act 2002, advising them to clesr the liability as mentioned below within 30 days Irom this date Falling which the 0 ’
mMentioned against item U7, fs.ul:ul |!III |‘.4'|'||:|,:r=‘;'.l||p|'|'||!||[|:'||||:||: in hEIFw I:ll'!?l:lrix'.il'lll WI:':-ﬂI{I si.r'i.-.l Iy ;‘I.;t‘.:t";ﬂ.',lﬂigl'l .’l:; :_Il,:t:'u':'gl} E!J‘lﬂ[zllr thi E;I:-ui!"ii{lilﬁ |]1I F.J'Ei:];;.bizl.:ill_-l::l of sub ruls & :;-1 Hu;i'. Eal th house OfSIddappa
ancial cradito | subimit thet & ' T BLUTTEIACION & EECONSLIST0s 0F Financial ASSels 3l BNl Tamgn Security Inberest : A0 TP (5T Mg S 0T F very of dues, Also ghan .
lri?r;:ﬁfl;;cﬂ-t:.ﬁr?.ﬁul;iJ;JT:;:.i??.f.l:;,f_.IiﬁTE;:]J?lIEIE:E:I:Ilw:lfl?ui?ﬁ.?uj:-::l,:I.I.::lmer Aun::innr-icﬂu:u!u'.hcef_-lurr-:'.v.'eu.fs.[‘,cn-hurrcr.n'e.r.'canur.iuﬁmmnrf-imnnt?l;needm&irﬁ.ll.l:u.'uum:ent'fsuamsm. ’ R e 2 B G Lokesh Jog, 17-Sep-25 All that piece and parcel of the immovable Property Symbolic
Subrnizsion of false or ruiskeading proofs of dlaim shall attract penaltes. Lo BoeTOmrs, : Date ol Outstandig] Feserve  [Fropert Wittion Geetha Bt Rs.1252240 as on bearing No. 1591, Sy.No. 2/11 (As per the Grama| Possession Taken
prarmod Seikar |3 | Accouns | Co-borrowers il bl Posse-| Due | Poceand lnspec-) Tno HL0000000173527 09-Sep-25  |Panchayath Limits) PID.No0.151600401500620890,|  on 18-Dec-25
Eﬂtp %1{;3;,,%325 . 2 , A Tt i N Number | SRS e sson | Aot | e | Datp | B Time Situated at: Bantenahalli Village, Bantenahalli Grama
' LS LR L et e T ST MELOOZA] LANSHMI T [Progarty mu-201. Unigue ro- 152200411064002563 Sncagalatun[25-10-| R Rs. | 30-12- | 3001 Panchayath, Beluru Taluk, Hassan District, Measuring
J ) ysont taiuk & district, tain ro; ria, P s 731- | 10.73.520- 026 1 : :
ki r!HAHGII'IF!.!. J E:lml'jl@'n}flra;ﬁﬂ]l:"'Efﬁéﬂ;"nll.:(':b.: Eif-.-ms-r:lrht|j1nqz:!.r5uf' > Prﬁ:*:':v uFIr el E'L'f.:'m' S EH:E?:IE: !East fo West. 9.7536 Mtrs., North to South: 9.144 Mtr§.,
Regel, Office: T01, Tth Flaor, Aggarwal Corporate sakamma Kuchels, WEST-Site of Chandru, SOUTH- Site of Ghandru, fs.7 68300/ in all totally measuring 89.19 Sq.Mtrs., along with
c Tower, Plot No, 23, District Centre, Rajendra Place, NIORTH-House of Rangaiah e Building constructed measuring 89,19 Sq.Mtrs.
Maw Dalhi, India - 110008 Place of Arction : Manappuram Home Fingnce Lid, SRS Mansicn 2nd Floor, #21, bth Main, Kamakshi Hospital Ruad, Saraswathipuram -Mysore - 570009 i thereon. North-Agriculture Land Belongs to Lalithamma,
CAPITAL IN DI.A  Tal: +31 11 49546000 Tarms & Conditions: (1] To participate in the Auction, tha interding bidders hava to daposit eamast money by wey of 0D ra-.-uunng MANAPPURAM HOME FINARCE South-15 feet Road, East-Agricultural land belongs to
Email : wecareficapitalindia.com LIHII_F.EI . [2] The Successful Bidder have to pay 25% of the Bid ﬁmgl.-nt-mrneﬁs.el'p o the Sale being decided in s [ her fawour E:-:-s_.udm-;ﬂ:e BETIEE] MOnay » O
Bad mecer Btk dds CIN: LTe898DL1904PL C 120577 teposited and the balance ssie price & 10 be remitted within 15 days from the date of communication of sale: [3] If the Successful Bidder defaults in eftecting Puttamma, West-Remaining Own Property Belongs to
. ernents or Lails Lo adhend 1o the fermsol Si,llr!_l_r!:|||l,l|'-|.§'||||||,:r.|,|'||_: i,IITI:,II,III:E,I|r|,:.EII,|'p":|I,:[II,I$II|;'!:|_WI|| I,|!3 forPoited ang !'II,:,"S:E'II}_ﬁ"IEI" not ke any |,:Ii,||||'-:|l|$|||_:h I d el Kenchamma Sy No.2/11
APPENDIX-IV {See rule B[1)} armount, [4] H for any reasan, on the day of FI..'-:I':I:_.ﬁI..l:':II]II. the reserve pric r:l['uln'«a-1er|allzail then the Authurm:t':l.;lin:ar resgrygs the righ 1u_|:all for terdar | _ : ' .
privata treaty without giving any further notice to the Borrower)s, Co-bormwer's, Guarartos /s and general public at large, to deal with the proparty concerned, 2t a 3 B R Ravi, 17-Sep-25 All that piece and parcel of the immovable Property Symbolic
POSSESSION NOTICE (For iImmovable Property) eonyenient date thereaftar, [5] The Sata will be on “as i where [ hasis”™ and *2s i what iz hagie”, persans interested shouid maks thelr pwn ndependent inguiries ag - :
G TREFTEE PP fov i title of thee property and claens chies from Gows, | Semi Gesdt. Department i any, affectiog e property. Ang statuioey or nther does payable and chir on these Ramesh 'V, Rs.898176 as on |bearing No. 520/458 (As per the Grama Panchayath| Possession Taken
Miotege, Theundersonadbeine g Al orced O WFGIEHF”ALIHDMH”AHE.ELIHHED[EIHHD' properties shall have to e borme by the purchasars/bid ders only, 81 the expenses of whateser nature mctuding stamp duty, registration chaeges, transters feg, ste, of Gowramma R 09-Sep-25 Limits) PID.N0.152100102100100579, Situated at on 18-Dec-25
L74B990L 1894PLL1285TT] under the Secuntization and Reconsinichon of Financal Assets and petting proparty trensfermed shall be bome by the purchaser only end the Company shall notin any way be lizbie for the same. [5] The Authorized Dfficer reservas the LP0000000142583 Bandihole Village, Bandihole Grama Panchayath
Enforoament of Seourity Inferest Act 3002 ared in exsrsise of powers conferred under saction 13(12) read right to accept or refect all or-any of i hids ar posipons | cancel the auction without sesigring any reeson thera of inctuding additon or dedetion of terms and . . ' - . !
with Rude 3 afhe Securily Interest (Enforcement] Rudes 2002 issustd s Demand Notee dated 29.09.2025 congktions of this sdvertisement ( £abe without any Netice, at his descretion. [7] The intending bickder on remitting the EMD amourst may verify the copies of the Krishnarajapete Taluk, Mandya District, Measuring Ea§t
for Loan Agresment Mo, MLNLAPBGROGETTED callng upon the barowers) 1. BAIREGOWDA M 5o E’.:ID-L'I?.:IIEITFJ‘::’I:;nI:;I':‘II'?l:I:_Int:'iIE:I!;Irrrm gp’}:'f!rlgrfuf::"é'it:':t%:;g';’;ri‘éi::{;léq;ﬂr::g!u%Eﬂﬁgﬂlﬁ|"I-'ll this 5 ret an DFfer 16 50ll the property described aboyve t?IWeS”t: 15.8496 Mt;SAr.iI l\é%rtsf'l ti\)/ISoutlf\}: ’Ih5.é4l Mérs., |I1n
Mr. NARASAIAH 2. Mrs. LAKSHMIDEVI C 3. Mrs. CHIKKAMMA B 4. Mrs, NETHARAVATHI 1 repay : e T i bl -E 3 ; : all totally measuring 241.55 Sq.Mtrs., North-Gali, South-
skl et menioned) . B i 1ades b R AGLLGET. 005 (Forty Sk LakivFaaruer |  Lomm- AfiZ 05| Facs: SARNAAKA St Ao M AR URAM R R L Gali, East-own Property Road, West-own Property
lrf'"f’;‘f;;g ﬁfﬁ:ﬁ:ﬁﬁﬂ;, ;‘:,ﬂfﬁ"f,f:,’:ﬂ;ﬂ"f;f,;",'ﬁﬁl,,'l,:.;l'ﬁjf oot ik 4 Keerthi Kumar Kj, 25-Aug-25  |All the piece and parcel of immovable property bearing Symbolic
The barcesr hving falied ke eepay She amaund, notice 5 fereby given 1o the barower(s) andthe public i CHOLAMANDALAM |NVESTMENT AND FlNANCE COMPANY LlMlTED Jayanna R.S’ Rs.895803 ason |No. 151/151, (As per Pgnchayath reCO|de), Pl.D'NO' Possession Taken
paneral [hal the indersigned has 13ken symbolic possession of tha property descritied harain below i ChO]a Corporate Office: Chola Crest, Super B, C54 & C55, 4 Gangadevi J 19-Aug-25 1525002027Q0900170, Situated atKMthlgatta Village,l  on 18-Dec-25
exercise af powers conferred an him undar Sub-Section (4) of Secfion 13 ofthe Act reed with Ruke & ofthe . _ - . " » - ! ) ' LP0000000196817 Peddanahalli Grama Panchayath, Gubbi Taluk, Tumkur,
Secunty Interest (Enforcement] Rules. 2002 on 19-12-2025 Enter a better life Thiru Vi Ka Industrial Estate, Guindy, Chennai - 600 032 District, measuring East to West; 7.01040 Mitrs., and
The barowerin perticular and the publicin genseral ere hereby caulioned not fo deal wish he property and North to South: 8.5344 Mitrs., totally measuring 59.82
any dealings with the property will be subject tothe charge of Capital India Financa Limited for an amount POSS ESS I O N N OTI C E (APPEN DIX |V) Under Rule 8 (1 ) Sq.Mtrs, along with 59.83 Sq. Mtrs building constructed
of berg Rs, 4,814,067.000- (Forly Six Lakh Fourteen Thousand Sixty Seven Only) As On : ‘ . . . ; - thereon North-Road in the Own Property, South-Own
20,00.2025 and along wih fulore intzrzst in Sarms of loan soreamentw.a.f. 31.00.2025 WHEREAS the undersigned being the Authorised Officer of M/s.Cholamandalam Investment And Finance Company Limited, under Vacant site;, East-Own Vacant site;, West-Property
The berrawar's attantion is rviked b provisons of Sub-Section (3) of Saction 13 of the fAct 1 fespect of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002),and in exercise of belonas to L|n aDDa: i
fima avalehls, o receem the Seoured Assat ' the powers conferred under Section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice g gappa,
- dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned 5 Kiran Kumar B, 18-Jul-25 All the piece and parcel of Immovable property bearing Symbolic
DESCRIPTION OF THE IMMOVABLE PROPERTIES below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. Nagamma V, Rs.794409ason [No.25,(As per Panchayath records),| Possession Taken
Al The Pieos And Parcal Of Tha Property Bearng Khatha o 34 In Site No &) Assessment Mo 24i4 The borrowers mentioned here in below having failed to repay the amount, notice is hereby given to the borrowers mentioned herein Byraiah P S, 09-Jul-25 PID.No0.152100501501400431, formed in Sy.No.124,|  on 18-Dec-25
Shuated Al Gangodarahail Vitage, Dasanapura Hobl, Bangalore Morth Talsk, Measuring East To West below and to the public in general that the undersigned has taken possession of the property described herein below in exercise of Arun Kumar B Situated at: Chunchanahalli Village, Chunchanahall
3if And Horh Te Souh 401, Bangalore And Presanlly Betonging To Mr: Bairagowda And Bounded On powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, LP0000000145280 Grama Panchavath. Nagaman aIa, Taluk. Mandva
The:- Ezst By: Se No.07 West By; 258 Raad, Nari By: Sile M08, South By 25f Road 2002. The borrowers mentioned herein above in particular and the public in general are hereby cautioned not to deal with said property Lo yam, 9 9_ ’ y
. : o = and any dealings with the property will be subject to the charge of M/s.Cholamandalam Investment And Finance Company Limited for District, measuring East to West: 12.192 Mtrs., and
Dite: 24-12-2025 Place:Bangalare Autharised Officer Capital India Finance Limited § | - 216unt as mentioned herein under and interest thereon. The borrower's attention is invited to provisions of sub-section (8) of Section North to South: 9.144 Mtrs., totally measuring 111.48
13 of the Act, in respect of time available, to redeem the secured assets. Sq.Mtrs., along with 111.48 Sq.Mtrs., building
SL. NAME AND ADDRESS OF pte Of | Qutstanding DETAILS OF PROPERTY DATE OF ‘E‘;thg‘feti% gzeﬁggtgfe”:osz';e no 16, South-Road,
NO| BORROWER & LOAN ACCOUNT NUMBER Notice Amount POSSESSED POSSESSION '
. : , 6 Mohan Kumar C, 25-Aug-25 All that piece and parcel of the immovable property Symbolic
Loan Account No. LAP1AMN000122929. pl the plece and parcel of property bearing Shobha R, Rs.951299 as on |bearing Property No: 29-8-62, Khata No. 620/540/1, Possession Taken
1. Mr/Mrs. LOKESH RAJE URS A No.152900101000300505, measuring East to| - Chandrappa T 19-Aug-25  |having its Unique situated at Ward No.I7, Gubbi Town,|  on 18-Dec-25
2. Mr/Mrs. VANI SHREE S 0 ' ! € HL0000000149569 Gubbi Taluk, Jurisdict der Gubbi T
L . , o West 10.0584 Meters and North to South oN uool faluk, Jurisaiction comes under Gubbl lown
All are residing at: No. 682, Laiahngar Street, 50.5968 meters, total measuring 508.92| .= o Panchayath, Tumkur District Vacant Site East to West
Channapatna,Tq, Honganur, Ramanagar,Water Tank,| ¢y |RS.2096457/-| g Merets, situated at Honganuru  Village, 3 ~ 8.839218 M’eter and North to South 7 820015 Meter
1| Ramanagar, KARNATAKA - 562138. o ason | Honganuru Grama Panchayath, Kasaba Hobli,| @ ey 4 Total { 67.3547 Sq. Meters. North
Also at: Unique No0.152900101000300505, Honganur| & 10-09-2025 | Channapatna Taluk, and Ramanagara District| & <~ and lotal measuremen ' q. Meters, North-
Village, Honganur Gramapanchayath, Kasaba Hobli,| i and bounded on : East by: Rukminammanni 8 o Govt. Road, South-Property belongs to Jayamma, East-
Channapatna Taluk, Ramanagara District, Honganur,| == property, West by: Girijamba property, North by:| g ¥ Property belongs to Tholasamma, West-Govt. Road
D_ tChe;r;)n;a;z)aztg:,nge‘Jmanagara,Karanataka,562138. Road,souij:ﬁi:iiid —— 7 Nanjundaiah S, 25-Aug-25  |All that piece and parcel of the immovable property Symbolic
ate: 19-1z- ol - Chayadevi N, Rs.532974 as on |bearing No.308, (as per Grama Panchayath records)| Possession Taken
Place: Ramanagara Ms. Cholamandalam Investment And Finance Company Limited Siddartha N 19-Aug-25  |PID.N0.152500901300620069, formed in SyNo.60, on 18-Dec-25
LP0000000175535 Situated at Narasapura Village Urukere Grama
A t v I H = F' I d = L' 't d Panchayath, Tumkur Taluk, Tumkur District, measuring
p us a ue OUSI ng Inance n Ia Iml e Eastto West: 6.4008 Mtrs., and North to South: 10.0584
8B, Doshi Towers, 205, Poonamalle High Road, Kilpauk, Chennai-600 010.Telephone: 044-4565 0003 Mtrs., totally measuring 64.38 Sq.Mtrs.,along with 64.38
Possession Notice Appendix IV ( Under Rule8 (1) of Security Interest (Enforcement) Rules, 2002) Sq.Murs. building. constaicted thereon North-Survey
Whereas, the undersigned being the authorized officer of Aptus Value Housing Finance India Limited under the Securitization and Reconstruction of Financial Assets and Enforcement of number property., South-Survey number property., East-
Security Interest Act,2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of the SecurityInterest (Enforcement) Rules, 2002 issued demand notice calling upon thebor- Survey number property., West-Road
rowers to repay the amount mentioned in the notice beingwithin60 days from the date of receipt of the said notice. : , - ,
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and thepublic in general that the undersigned has taken “Symbolic Possession” of the property 8 Srikanta--B, 13-Jun-25 All that piece and parcel of the property no. 8 bearing Symbolic
describedherein below in exercise of the powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said rule. Siddalingamma B, Rs.642562 as on |KathaNo.182 Unique I.D/PID No.152200101201000229| Possession Taken
Borrower/s/ . Date an Basavaraju B 11-Jun-25 situated at Heerehalli Village, comes within the limits off ~ on 18-Dec-25
sl. AL°a“t Co-borrower/s & o _ Demand Possession T‘;t;eaofd LP0000000071866 HeerehalliGrama Panchayathi, Kasaba Hobli, H.D Kote
No c:f”" Guarantors Name Description of the Mortgaged Properties N;tuce Outstanding | pocsession taluk, Mysuru District, measuring about East to West
b ate Amount (Rs.) Taken 18.288 meters and North to South 12.192 meters, totally|
1. AHOS-| 1.Mrs. P_rema All that piece and parcel of Property bearing Site No.8, Property No.152000201100112777, Rs.879703/- (Rupees measuring 222.97 square meters, consisting 61.32
L] 2hre Eramms | i SOATS Comarne i, St o 7 o, oy, Breyase Mol Anganavad: Kendra, EastHouse of Somanna, West
Maddi within the limits of Bhagyanagar Municipality, and presently comes under purview of Sub-Register | 24-09-2025 | Nine Thousand Seven R gg endra, ouse o =0 y We
Koppal, Koppal, Dist : Koppal and bounded: is being bounded by:- of land and building and all other Hundred Three Only) oa
appurtenances attached to the said property. Boundaries: North By: House of Durugappa Maddi as on 09.12.2025 9 Swamy M, 18-Jul-25 All the piece and parcel For property bearing No.702/431 Symbolic
South By: House of Lakshmasa bhavikatti East By: Road West By: House of Hulugappa Maddi 18.12.2025 Devamma M, Rs.365458 ason [PID. No 152200528013020918, (As per Grama| Possession Taken
2. | AHOS- [ 1.Mr. Hulugappa N| All that piece and parcel of Property bearing Grama Property No.1105, RDPR No.1505004012032013486, Rs.740853/- Symbolic Madaiah H 09-Jul-25 Panchayath records) Situated at Sindhuvalli Grama ,|  on 18-Dec-25
AP014 & Measuring East to West 7.62 Mirs and North to South 12.192 Mtrs, in all measuring 92.90 Chauras Mtrs, sit- 24--09-2025 | (Rupees Seven Lakhs Possession LP0000000137682 Sindhuvalli Gram Panchayath Nanjungud Taluk Mysore
4078 | 2.Mrs. Lalithanjali | yated at Papinayakanahalli Village, Papinayakanahalli Grama Panchayathi, within the limits of . district measuringEast to West: 12.192 Mtrs.,and North
N. Papinayakanahalli Grama Panchayathi, and presently comes under purview of Sub-Register Hospet, Hospet Forty Thousand Eight to South:4.8768 Meter, totally measuring 59 46 Sq.Mtrs
4€" Tq, Dist : Vijayanagara and bounded: is being bounded by:- of land and building and all other appurte- Hundred Fifty Three alona with 59.46 Sa.Mtrs.. building constructed thereon
nances attached to the said property. Boundaries: North By: Open Site Belongs to me (N Hulugappa) Now Only) as on 09.12.2025 Nortﬁ-Site of. Mac?éiah .’South-Hgouse of Chennaiah
Gangamma South By: Open Space (Lakshmana) East By: Open Site of Ibrahim West By: Road ' i
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of Aptus Value East-Property of Lakshman Rao, West-Road
Housing Finance India Limited The borrower’s attention is invited to provisions of Sub-Section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets. 10 Chandra Shetty, 15-Apr-25 All the piece and parcel of the Property No. 29/23/2, (as Symbolic
~ Sd/- Authorised Officer Lakshmi C Rs.530170ason |per Grama Panchayath Records), PID| Possession Taken
Place: KOPPAL & VIJAYANAGARA Aptus Value Housing Finance India Limited LP0000000159393 09-Apr-25 N0.152200201702800260,Situated at Gowripura]  on 19-Dec-25
" Village, Kaval Gram Panchayath, Hunsuru Taluk, Mysore
District., Measuring East to West: 9.144 Meters and
FED BA NK FEDBANK FINANCIAL SERVICES I.TD. North to South: 7.62 Meters, In all totally measuring:
- p Registered Office: Unit No. 1101, 11th Floor, Cignus, Plot No. 71 A, Powai, Paspoli, Mumbai - 400087 69.68 Sq.Meters, along with House Constructed there
FINANCIAL SERVICES LIMITLD g g g on, and bounded on Mysore Karnataka 571105 North-
The below mentioned Borrower and Co — Borrower/s (collectively referred as “Borrowers”) mortgaged their immovable property (securities) to Fedbank Financial Services Limited Vacant site;, South-House belongs to Ratnamma;, East-
(hereinafter referred to as “Fedfina”) and avail the Loan. The said Loan is classified as Non — performing Asset because the Borrowers have failed to repay the Loan amount. In this Panchayat Road;, West-House belongs to Shivanna
connection Fedfina had issued a Demand Notice respectively as mentioned below under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement shetty;
of Security Interest Act 2002 to the addressee. The details are published here as an alternative service under Section 13(2) and Rule 3(1) of the Security Interest (Enforcement) Rules,
2002. You are requested to repay the amount mentioned in the Demand Notice and the accompanying interest within 60 days of the publication of this notice. In case of failure to 11 Devakka Sonnad, 13-Aug-25  |Allthat piece and parcel of immovable Property bearing Symbolic
do so, the signatory shall take such appropriate action under Section 13(4) and 14 of the Act on the said property to safe guard the interest of the Fedfina. Details of Loan Number, Santosh Basavaraj Rs.447117 as on [Property No.246,(As per gram panchayath records) PID| Possession Taken
Borrowers, Demand Notice sent under Section 13(2), amount requested and details of immovable property are given below. Sonnada, 11-Aug-25 No.151400101000400715, Situated at Shirunja Village,|  on 19-Dec-25
= Name of the Borrower / DL of Demand Notice HL0000000081298 GaQag Taluk, Gadag District, comes under tlhe Limits off
No. Co-Borrowers Property Description of Secured Assets / Mortgage Property U/s. 13(2) & Total 0/ Yalishirura Grama Panchayath, measuring 111.48
9| Holders as the case may be s.13(2) & Total 0/s. Sq.mtr, along with House constructed thereon., North-
"1 |Loan Account No. : SCHEDULE A: ALL PIECE AND PARCEL OF MORTGAGED PROPERTY BEARING EASTERN| Date of Demand Notice: 13-12-2025 Road, South-Flatno 77, East-Flatno 63, West-Flatno 65
FEDPEEOHL0504165 PORTION OF VACANT SITE NO 6(HAVING OLD HOUSE LIST KHATHA NO 145/1) CARVED OUT| Rs. 5159839/- (Rupees Fifty One Lac _ lun- i i :
1. GARUDANAHALLI OF OLD SURVEY NO 42/4, WARD NO 25, HORAMAVU SUB DIVISION HAVING NEW BBMP| Fifty Nine Thousand Eight Hundred " ngrevnadt:\ai NM’ Rs.l?6J4u7n72aSs on ﬁl\lcl) Gg]at(azleggr aCr%]Eampalr:’C:rllcr{g;atErof:crzdst))eaglgg Poss?a)g:iggh'lgaken
THIMMEGOWDA GIRISH MUNICIPAL KHATHA NO 283/145/1/6 AND THE IMMOVABLE PROPERTY BEING A WESTERN| Thirty Nine Only) as on 13/12/2025 Gowramma ’M 11-Jun-25 No.15’2200101914900203 Situated at'KaIIambaILj on 19-Dec-25
(Borrower) PORTION OF VACANT SITE NO 6(HAVING OLD HOUSE LIST KHATHA NO 145/1 LATER NO NPA Date: 5/12/2025 LP0000000123491 Vi I.I Kallambal ’ G P ‘ havath
2. PALLAVI G (Co-Borrower)  |145/1/6 AND THEREAFTER ASSIGNED KHATHA NO 758/704/145/1/6) CARVED OUT OF OLD lltage, rallambalu rama rFanchayatn,
SURVEY NO 42/4 PRESENTLY WITHIN THE LIMITS OF BBMP AT BBMP CORPORATION WARD NO Heggadadevanakote Taluk, Mysore District, measuring
25, HORAMAVU SUB DIVISION HAVING NEW BBMP MUNICIPAL KHATHA NO 280/145/1/6 AND East to West: 5.4864 Mtrs., and North to South: 12.192
PRESENTLY AMALGAMATED TOGETHER EASTERN AND WESTERN PORTION OF RESIDENTIAL Mtrs., totally measuring 66.89 Sq.Mtrs., along with 41.62
UNDEVELOPED RESIDENTIAL VACANT SITE NO 6 HAVING AMALGAMATED BBMP KHATHA NO Sq.Mtrs.,building constructed thereon.,Mysore
280/145/1/6 SITUATED AT KOTHANUR VILLAGE,K.R. PURAM HOBLI,BANGALORE AND THE Karnataka 571121 North-Government Road, South-
ENTIRE SITE TOTAL MEASURING EAST TO WEST 83’6 FEET AND NORTH TO SOUTH (96+99)/2 Government Road, East-Babu Jagajeevana
FEET IN ALL MEASURING 8141.25 SQ FEET AND BOUNDED ON East By: Site Bearing No 5; West Samudhaya Bhavana, West-House belongs to
By: Site Bearing No 7; North By: Land in Property No 42/3; South By: 30 feet Wide Road. Naganna,
SCHEDULE B: (DESCRIPTION OF UNDIVIDED SHARE HEREBY CONVEYED) AN UNDIVIDED _ , . . :
SHARE OF 214.76 SQ FT IN THE LAND COMPRISED IN THE SCHEDULE A PROPERTY 13 Ningaraju--L, 13-Jun-25 |Allthat Piece and parcel for Property bearing No 599/53, Symbolic
SCHEDULE C (DESCRIPTION OF PROPERTY HEREBY CONVEYED) AN IMMOVABLE RESIDENTIAL Savitha N, Rs.410990 ason |PID No0.150800303300320151,(as per Grama| Possession Taken
FLAT BEARING NO G 004 ON GROUND FLOOR HAVING A SUPER BUILT UP AREA OF 1005 SQ Siddaraju N, 11-Jun-25 Panchayath records),Situated at Chenalinganahallii  on 19-Dec-25
FT, CONTAINING 2 (BHK) BEDROOMS WITH ONE COVERED CAR PARKING SPACE IN BASEMENT Chandramma C Grama, Kannur Grama panchyath, Hannur Taluk,
FLOOR INCLUSIVE OF PROPORTIONATE SHARE IN COMMON AREAS SUCH AS PASSAGES, LIFT LP0000000139631 Chamarajanagara District, measuring East to West :
ROOM, LOBBIES, STAIRCASE ETC., IN THE APARTMENT BUILDING KNOWN AS “INDUS SANGAM 9.144 meters, and North to South : 12.192 meters, totally|
GALAXY” TO BE CONSIDERED ON ABOVE THE SAID SCHEDULE A PROPERTY measuring 111.48 Sq meters, along with 76.65 Sq
2 |Loan Account No. : ALL PIECE AND PARCEL OF MORTGAGED PROPERTY BEARING HL N0360, KHATA NO:| Date of Demand Notice: 13-12-2025 Meters Bu||d|ng constructed there on., Chamarajanagar
FEDBOMSTL0513150 431/360/1, MEASURING EAST TO WEST 39FT AND NORTH TO SOUTH 13FT IN ALL MEASURING | Rs. 4448059/- (Rupees Forty Four Lac - I
1. K P RAMESH (Borrower) 520 SQ FT, KALKERE VILLAGE, K.R PURAM, HOBLI, BANGALORE-560016, KARNATAKA. Forty Eight Thousand Fifty Nine Only) Ei;ndaténggggg 3\,\79032”;4gssesﬁf‘gh?flf:ﬁmzlaﬁoum
2. RADHA K (Co—Borrower) as on 13/12/2025 ’ ’ '
NPA Date: 5/12/2025 14 Puttegowda T, 13-Aug-25 Allthat Piece and parcel for Property bearing No.661, (as Symbolic
3 |Loan Account No. : ALL PIECE AND PARCEL OF MORTGAGED PROPERTY BEARING SITE NO 8, KHATA NO 306, | Date of Demand Notice: 13-12-2025 Nagesha T P, Rs.501899 as on  [perthe Panchayath records) PID.No. 15160070010102 | Possession Taken
FEDKRPSTL0477788 PROPERTY, NO 92/2, ADMG 1230 SQ FT SITUATED AT PRUTHVI LAYOUT, CHANNASANDRA | Rs. 5874572/- (Rupees Fifty Eight Lac Lakshmamma P, 11-Aug-25 0040, Situated at ThatanahaMi Village, Thatanhalli  on 19-Dec-25
1. LOHITH G (Borrower) VILLAGE, BIDARAHALLI, HOBLI, BANGALORE-560067, KARNATAKA. Seventy Four Thousand Five Hundred LP0000000123464 Grama Panchayath, Holenarsipura Taluk, Hassan
2. GANGADHARA M Seventy Two Only) as on 13/12/2025 District, measuring East to West: 7.62 Mtrs., and North
(Co—Borrower) NPA Date: 5/12/2025 to South: 10.668000000000001 Mitrs., totally measuring
3. VIJAYALAKSHMI R 81.29 Sq.Mtrs., along with 81.29 Sq.Mtrs., of house
(Co-Borrower) constructed thereon North-Vacant site of Nagaraju;,
4. VANITHA G (Co — Borrower) South-Road, East-Vacant Site of Papegowda;, West-
4 |Loan Account No. : ALL PIECE AND PARCEL OF MORTGAGED PROPERTY BEARING NO 129 E KATHA NO| Date of Demand Notice: 13-12-2025 Vacantsite o’fShivanna ”
FEDRAMSTL0505842 1521002011400100455 MEASURING EAST TO WEST 7.62 MTRS AND NORTH TO SOUTH| Rs. 4116638/- (Rupees Forty One Lac
1. SHOBHA K C (Borrower) 26.8224 MTRS ALONG WITH BUILDING, CHANDUPURA VILLAGE, S | HAGALAHALLI, S I| Sixteen Thousand Six Hundred Thirty 15 Ravinayaka H, 18-Jul-25 All the piece and parcel of immovable property bearing Symbolic
(2. ROSHAN Kl;MAR CS HONNALAGERE, C A KERE HOBLI MADDURU THALUK, DIST MANDYA-571422, KARNATAKA. Eight Only) as on 13/12/2025 Chikka Devamma, Rs.483217ason |No.130 (As per Panchayath limit) PID No.| Possession Taken
Co—Borrower NPA Date: 5/12/2025 MLP000000234231 09-Jul-25 : : on 19-Dec-25
The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and herein above within 60 days from the date of this 152200100707200267 situated at Kollagala Village,
publication together with applicable interest, additional interest, bounce charges, cost and expenses till the date of realization of payment. The borrower(s) may note that Fedfina Madhapur Grama Panchayath, H.D Kote Taluk and
is a secured creditor and the loan facility availed by the Borrower(s) is a secured debt against the immovable property / properties being the secured asset(s) mortgaged by the Mysore Dist., measuring east to west 4.572 Mtr and
Rorrowe[((s). In the eventfb?]rrower(s)dare faile(d ;[o dilscdhargg their Iilabilitizs in full v:‘/ithiﬂ the stiptélated timfe, Fledfin% shall t?(e entitled tﬁ exercisg all theI ribglhts udndeL se;\:tion 1d3(r?) %f tlhe north to south 20.7264 Mtr totally measuring 94.76 Sq.
ct to take possession of the secured assets(s) including but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules - "
thereunder and realize payment. Fedfina is also empowered to ATTACH AND / OR SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale of Mtr along with building constructed thereon North-Road,
the secured assets(s), Fedfina also has a right to initiate separate legal proceedings to recover the balance dues, in case the value of the mortgaged properties is insufficient to cover South-Pathway, East-House belongs to Ammanamma,
the dues payable to the Fedfina. This remedy is in addition and independent of all the other remedies available to Fedfina under any other law. The attention of the borrower(s) is invited West-House belongs to gopalanayaka
to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Section 13(13) of the Act, whereby the borrower(s) are restrained / prohibited
from disposing of or dealing with the secured asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s), Date : 24.12.2025 Authorised officer
without prior written consent of Fedfina and noncompliance with the above is an offence punishable under Section 29 of the said Act. The copy of the Demand Notice is available with Place : Hassan, Mandya, Tumkur, Mysore Vastu Housing Finance Corporation Ltd
the undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned on any working day during normal office hours.
Place: Karnataka, Dated: 24-12-2025 Sd/- Authorised Officer, Fedbank Financial Services Ltd
SpSEdiagEc e xpress.com BENGALURU
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IN THE COURT OF THE XL ADDL. CITY
CIVIL AND SESSIONS JUDGE
AT BENGALURU (CCH-41)

P &S C No. 613/2025
PETITIONERS : 1. Smt. Susheela Gupta W/o
Late Pramod Gupta, Aged about 65 years.
2. Sri. Keshav Gupta S/o Late Pramod Gupta,
Aged about 44 years. Petitioners 1 and 2 are
presently residing at No. 6044, Tower-6,
Prestige Sunrise Park, Birchwood, Electronics
City Neo Town Phase-1, Bengaluru-560100.
Earlier resided at Swastika Residency, Flat G
D-1 41/15, 14 A Cross, Eshwara Layout,
Indiranagara 2nd Stage, BEMP, Bengaluru-
560038
3. Sri. Prathik Gupta S/o Late Pramod Gupta,
Aged about 41 years, Presently Residing at
No.401, Sai Elite Apartments, 4th Floor,
Kammasandra Road, Hebbgudi, Attibele Habli,
Anekal Taluk, Bengaluru-560100.

Vis
RESPONDENT : NIL
'WHEREAS, the petitioners, above named has
filed the above petition under section-372 of
the Indian Succession Act for grant of
uccession Certificate to succeed to the
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TEL No: 080 -25943?90.!’91 FAX No: 080 -25943793, Email: sbi.15628 @sbi.co.in
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21.03.2023 leaving behind the above
petitioners as his Class-1 legal heir.

WHEREAS, if any persons/s having any
interested in the above case may appear in
person or through their counsel and can file
their objections/s in the above case on
23.01.2026 by 11-00 A.M. before Hon'ble
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City Civil Court Hall No. 41 u, falling
which the above matter will be heard and
disposed off in according with law.
“SCHEDULE"

All the shares standing in the name of late Sri.
Pramod Gupta S/o late G.5. Gupta, vide
Distinctive No{s) 1151 to 1450, total 300
shares, bearing Certificate No. 11, dated 24th
December 2011, issued by M/S Ranjit
Engineering Private Limited Company, having
its registered office at No.79/80, Peenya
Industrial Area, Bengalury, Kamataka.
Given under my hand and seal of this court on
this 19th day of December 2025.
By Order of the Court, Senior Sheristedar,

City Civil Court, Bengaluru.

Name and Address of the Advocate :

Sri Pradeep .M, B.A. LL.B., Advocate
No.25/1, Anand Nivas, 3rd Cross, 6th Main,
Gandhinagara, Bengaluru-560009.
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